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CMT MECHANISED SYSTEM PRIVATE LIMITED
RELEVANT PARTICULARS
Mame of corporale debior CMT Mechanised Sys‘rem Private Limited
Date of incorporabion of corporate deblor) 25th December, 2008

Authority under which cormporate Regisirar of Companies (RaC), Ahmedabad
dablor is incorporatad | registerad Gujarat (Under the Companies Act, 1935)

Corporate enlity No. | Limibed Liability UZ0100GJ2008PTCO59022

ktentificabon No. of comporate debbor

Address of he regstered office and|CIB-235/1, GIDC Industral Estate, POR-
principal office {if any) of corporate deblor |Ramangamdi, Vedodara - 331243, Gujarat
Inscivency commencement dats in
respect:of comporate deblor

(Formerly Shriram Pistons & Rings Limited)
CIN : L29112DL1963PLC004084
Registered Office : 3rd Floor, Himalaya House, 23, Kasturba Gandhi Marg

New Delhi - 110 001, Tel. : 011-2331 5941, Website : www.shrirampistons.com
E-mail : compliance.officer@shrirampistons.com
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PUBLIC NOTICE : 62"° ANNUAL GENERAL MEETING
TO BE HELD THROUGH VC/OAVM AND RECORD DATE

Notice is hereby given that the 62" Annual General Meeting of the Company (AGM) will be held on Monday, July 27, 2026
at4:00 P.M. (IST) through Video Conferencing/ Other Audio-Visual Means (VC/ OAVM) in compliance with applicable provisions
of the Companies Act, 2013 (“Act”) and Rules framed thereunder and SEBI (Listing Obligations and Disclosure Requirements)
Regulations, 2015 (“SEBI Listing Regulations”) read with General Circular Nos. 14/2020 dated April 8, 2020, 17/2020

NOTICE OF 19™ ANNUAL GENERAL MEETING y
INFORMATION ON REMOTE E-VOTING AND BOOK CLOSURE :

Motice is hereby given that the 19" Annual General Mesting (19" AGM) of the Members of the Company is scheduled to
ba hald on Wednesday, July 22, 2026 a1 11.00 a.m I8T through Video Conferencing (“VC")/ Other Audio Visual Means 5
("OAYM) in compliance with the applicable provisions of the Companies Act, 2013 {ihe Act) and the Rules made thereunder

o

25th June, 2080

anrl_thc; SEBI |Lig'_r¢ng_|]h.‘:|ga'r~lnns and Dis.::I-;.surc1!=l|:q.!_-in-_-.-!-.._-.m5| F-:Egn_lannns_ 2015 [I.inlmg Hegnllazinnsl. read H'-'.rr% I':'Imist:j,- 7. | Estimated date of closure of insolvency 590 Dacambar H028 dated April 13, 2020, 20/2020 dated May 5, 2020 and subsequent circulars issued in this regard, the latest being 03/2025
of Corparale Alfairs (MCA) Circulars and SEBI Cireulars issued in this regard and latest being Circular no. 03/2025 dated resolulion process I GRTIRE clich dated September 22, 2025 issued by the MCA (collectively referred to as ‘MCA Circulars’) and SEBI Master Circular No. HO/
September 22, 2025 and Circulars issued by SEBI from time o time (collectively referrad fo as “redevant circulars”) to 8. |Name and ragistration number ofthe  [Mr, Mahit Chawia; 49/14/14(7)2025-CFD-POD2/1/3762/2026 dated January 30, 2026 issued by the Securities and Exchange Board of India

transact the businesses sl forth in the Botice convening the 19th AGM. The membears will be able o attend the AGM throwgh
VE/OAYM at wwow evolingindia.com. Members pariicipating in the meeting through VE/DAVM facility shall be reckonad for
the purpose of quorum under Section 103 of the Companies Act 2013

In compliance with the relevant circulars, the Notice of the 199 AGM and Annual Repaort 2025- 2026 has bean sent on June
26, 2026 10 the membars whase e-mall addressas are registered with the Company/Depository Participant{s). The aforesaid
documents are aiso available on the website of the Company i.e. hitp//orientoreenpowsr.comyanneal-report.asp, and ihe
wabsite of the Slock Exchangaes where the shares of the Company are listed | e., bips:www. bsaindia.com and hps:waw
nseindia.com and also on the website of COSL e, www evolingindia, com,

As per Regulation 36(1)(b) of the SEBI (Listing Gbligations and Disclosere Requiremants) Regulations. 2045, (*SEBI Listing
Regulaiions"), the lefter mentioning web-link incheding the -exact path, where complate detads of the &nnual Report are
avadable, is being sent to those mamber(s) who have not registered thelr email address(es) either with the Company or with

(‘SEBI Master Circular’), permitting the holding of AGM through VC/OAVM, without the physical presence of the Members at
a common venue, to transact the business as set out in the Notice convening 62" AGM of the Company (“Notice”). The VC/
OAVM facility is being provided by the Central Depository Services (India) Limited (CDSL). The Registered Office of the
Company shall be deemed to be the venue of the AGM and Members attending the AGM through VC/OAVM shall be counted
for the purpose of reckoning the quorum under Section 103 of the Act.

The Notice of 62" AGM and the Annual Report for the FY 2025-26 will also be available for download on the Company’s
website at https://shrirampistons.com/ under “Investors” tab, website of the stock exchanges i.e. BSE Limited and the National
Stock Exchange of India Limited at www.bseindia.com and www.nseindia.com and CDSL'’s website at www.evotingindia.com.
The Notice is being sent to all Members whose names appear in the Register of Members / list of Beneficial Owners as on
June 26, 2026. In compliance with above MCA's and SEBI’s Circulars, Notice of the 62" AGM and Annual Report for the FY
2025-26 will be sent only by e-mail to those Members who have registered their e-mail ids with the Company/ RTA/ Depository

nsolvancy profassional acting as
nlarim resolubion professional
Aidress and a-mad ol the nbarm
resolution professional, as registened
with the Board

Rag. Na.

|BBHTPA=ODIAP-PO0S24/ 201 7-20 1810548
Address- 0026, Shn Balaji Complex, Oid
Ambala Road, Dhakaull, Zirakpor, Cestrict
S5 Magar, Punial, 120603

E-mail: camohitchawlafgmall.com
Address- 30026, 5hn Balaji Complex, Oid
Armbala Hoad, Dhakasal, Zirakpur, Disthct
SAS5 Nagar, Punjab, 140603

E-mmail: ip.cmimspliigmail. com

L+

Addrass and e-mad 1o be used for
cormasaondence wilh the intenm
resolution professional

10

Company Secretaras, Chennai as the Scrutinkzer to scrutinkze the e-vobing process via ramote e-voling and e-voling at the
T9th AGM in & fair and transparent mannar. Further, the facility for vofing throogh elecironic voling system will aiso be made
available at the AGM and the membars attiending the AGM who have not casted their vota(s) by remote a-voting will be abla
to wate af the AGM. & member may participate in tie AGMW even alter exercising his nght 1o vote through remoke e-voting, but
shall nof be alowed to vole again in tha meeting, Information and instructions including datails of the User ID-and Password
i5 given in the Motes Lo the Notice of the AGM, The same login credentials may be used for allendmg the AGM through
VC/OAYM. Detailed process and manner of remofe g-voting and e-voling at the AGM by the members holding shares in
dematerizlised moda, physical modea and for mambars who have not reqistered hair emall adoress 1s providad m ha Motas
torthe AGK Motice
The remote e-voting period commences on Sunday, July 19, 2026 (10.00 a.m. IST) and ends on Tuasday, July 21, 2026
{2.00 p.m. 15T), Tha remate a-voting module shal be disabled by CDSL for voting thereafter. During the remofe e-woting
period, members of the Company holding shares either in physical form or In dematerialisad form. as on the cul-off date
Wednesday, July 15, 2026, may cast their votes electronically. The votes once casted by the members, cannot be changed
or cancelled. Any person, who acquiras sharas of the Gompany and bacomeas member of the Company after despatch of the
nofice and holding shares as on the cut-0ff date may obtain the User ID-and Password by following the procedure given in
the notes to the Naotice of the AGM, If the member is already registarad with CDSL for e-voting, then hefshe can use hisher
existing User |0 and Password for casting thevole throwgh remiole e-voling.
The register of members and sharg transter books af the Company will remain closad from Wednesday, July 15, 2026 to
Wadnesday, July 22, 2026 (both days inclusive} for the purpase of 19" AGM of the Company.
It you have any gueries of issues ragarding attending AGM & e-Vioting through CDSL e-Voting System, you can write an email
to helpdesk.evoting@rcdslindt.com or call toll free no. 1800 21 09911, Al grievances connected with the facility for voting
by elacironic means may be addressed to Mr. Rakesh Calvl, Assistant Vice President, Central Depository Services (Indza)
Limitad, A Wing, 25th Floor, Marathon Futurex, Mafatlal Mill Compouwnds, N W Joshi Marg, Lower Parel (Easty, Mumbai -
400013 or send an email 1o halpdesk, avoting@cdshindia com or call 1ol frae no. 1800 21 (9511
For Orient Green Power Company Limited
5d/-
G Srinivasa Ramanujan
Company Secrefary
FCS No. 12755

Place: Chennai
Date ; 26.06.2026

i) Detads of authonzed representatives
sre gyailable &t

htipsibbi.govinhome'downdoads

Crate:- 27ih Juna, 2026
Plate:- Vadodara, Gujarat

Mofice- iz hereby given that the Mational Company Law Tribunal has ordered the
commencement of & comporate insclvency resclution process of the ST Mechanized
Syalern Private Limiled on 2510 June, 2026,
The creditors of CWMT Mechanzed System Private Limited are hereby caiied upon o
subrmil their clasms with prool on or bafere Sth July, 2028, to the merim resolubion
professional afthe address menticned agaistentry Mo, 10

The financial creditors shall submit thesr claims, togather with supporting evidence, anly by
glectronic means. All other creditors may sulbmit the daims with preofin person, by post. or
by electronic means
A financial crediior belonging to a class, as listed against the entry Mo. 12, shall indicate iz
choice of autharized representative from among the thres insolvency professionals listed
aoanst enlry Mo, 13 o acl as suthon zed representative of the dass, Mot Aoplicable in Form
CA

Submission of false or misleading proofs of claim shall attract penalties.

S
Mohit Chawla

Irterim Resobilion Professonsd
Mobile Mo, BEEEDDIIEI

tana Sgield aib

& punjab

.y & wdEres |

national bank

..the name you can BANK upon!

RECOVERY SECTION, CIRCLE OFFICE, ITI CHOWK, HISAR-125001,

EMAIL ID-COHSRSAMD@PNB.BANK.IN

E-AUCTION SALE NOTICE TO GENERAL PUBLIC/ UNDER RULE 8 & 9 OF THE SECURITY INTEREST [ENFORCEMENT)
RULES 2002 PUBLIC NOTICE FOR E-AUCTION FOR SALE OF IMMOVABLE PROPOERTIES

Whereas under section 13{2) of the 'Securitization and Reconstruction of Financial Assets and Enforcement of Security

Interest Act 2002, the Authorized Officer has issued demand notices on the date mentioned against accounts for the

recovery of sum plus interest w.e.f mentioned in each account from the borrowers/gurantors/mortgagors (herein referred

to as borrowers). Further, In exercise of powers contained in the 'Securitisation and Reconstruction of Financial Assetsand

"IMPORTANT"

Whilst care is taken prior to
acceptance of advertising
copy, itis not possible to verify
its contents. The Indian
Express (P) Limited cannot
be held responsible for such
contents, nor for any loss or
damageincurred as aresult of
transactions with companies,
associations or individuals
advertising in its newspapers
or Publications. We therefore
recommend that readers
make necessary inquiries
before sending any monies

any Depository or Fegistrar and Share Transfer Agant (ATA) of the Company. L LI‘“'I rlate_fl:r 53 f'm 55_“' b il S dly, 2026 Participants. In terms of above circulars, the requirement of sending physical copy of Notice and Annual Report has been
Pursuant to the provisions of Section 108 of the Companies Act, 2013 {the Act) read with Rule 20 of the Companies 12 %ﬁggﬁséfi;l’lﬂs;gﬁlnﬂ,“;?glﬁﬂ'ﬁn dispensed with.

(Managemant and Administration) Rules, 2014, as amended, and Regulation 44 of Listing Regulations, the Company is ;;.Pﬂaim' by tha. . reschotion] NI For all those shareholders who have not registered their email addresses with the Company/RTA/Depositories/Depository
providing the factity 10 its members holding shares either in physical form or dematesialized form, as on Wednasday, July 15 prn.féssin:lrial LS e Participants, a letter providing the web-link, including the exact path, where complete details of the Annual Report are
2026 {cut-off date) for casting their votes electronically on each femn as set forth in the Notice of AGM through the electronic T3 Names o Incolency Prolassionals available will also be sent at their address registered with the Company or as available from the data downloaded from the
voting system provided by GDSL, The voting rights of members shall be in proportion to their shareholding In the paid-up idantifiad [,,'\“_;ﬁl ;5 Autharisad NiL depositories.

equity share capital of the Company as on the cut-off date i.e., July 13, 2026. Regrasantatve of craditors in a class In case any Member is desirous of obtaining a physical copy of the Annual Report for the FY 2025-26 and Notice of the 62
M M. Alagar (M.No: F7488; COP No. 8196), failing which Mr. D. Saravanan (M.No: 13721; COP No: 22608), Designaled ( Three names for each class) AGM of the Company, he/she/they may send a request to the Company by writing at compliance.officer@shrirampistons.com
Partnars of Alagar & Associates LLE (Formerdy known as M. Alagar and Associates), (Firm Registration No. L2025 THOT9200) 14 115! Relavant Forms gnd Weblnk mentioning their Folio No./DP ID and Client ID.

Voting Information :

Only those Members whose names appear as on the cut-off date shall be entitled to vote remotely on the businesses as may
be set forth in the Notice convening the 62" AGM through electronic voting system of CDSL.

The remote e-voting facility will be available during the following period:

Commencement of remote e-voting Friday, July 24, 2026 (9:00 a.m. IST)

End of remote e-voting Sunday, July 26, 2026 (5:00 p.m. IST)

The Company has fixed July 20, 2026, as the cut-off date for determining the eligibility of Members to vote by remote
e-voting or e-voting during the AGM.

The detailed instructions for remote e-Voting before the AGM, during the AGM and attending the AGM through VC/OAVM will
be provided in the ‘Notes’ section of the Notice convening the AGM.

Manner of registering/updating email address:
In case you have not registered your e-mail address and/ or not updated your bank account mandate for receipt of dividend:

Shareholders holding shares in dematerialised mode are requested to register their email addresses, mobile numbers,
bank account details for receipt of dividend and/ or other details, with their relevant depositories through their depository
participants.

Shareholders holding shares in physical mode are requested to furnish their email addresses, mobile numbers, bank
account details for receipt of dividend and/ or other details in Form ISR-1 and other relevant forms prescribed by SEBI, with
the Company’s Registrars and Share Transfer Agent, Alankit Assignments Limited, 205 - 208, Anarkali Complex, Jnandewalan
Extension, New Delhi — 110 055, Tel: 011- 42541234, E-mail ID: info@alankit.com.

Those shareholders who have already registered their e-mail addresses are requested to keep their e-mail addresses
validated/updated with their Depository Participants/RTA to enable servicing of notices/annual report and other
communications electronically, in future.

Record Date and Dividend:

The Board of Directors (“Board”) of the Company at its meeting held on May 11, 2026 have, interalia, approved and
recommended final dividend of Rs. 5/- per equity share of the face value of Rs. 10/- each fully paid up for the financial year
2025-26, subject to the approval of the members at the 62 AGM. For information of the members, during the financial year
2025-26, an Interim Dividend of Rs. 5/- per equity share of the face value of Rs. 10/- each fully paid up was paid in the month
of February 2026.

The dividend, as recommended by the Board, if approved at this AGM, would be paid subject to deduction of tax at source,
as may be applicable, within a period of 30 days from the date of declaration, to those persons or their mandates:

a) whose names appear as Beneficial Owners as at the end of the business hours on Monday, July 20, 2026
(Record Date), in the list of Beneficial Owners to be furnished by NSDL and CDSL in respect of the shares held
in electronic form; and

b) whose names appear as Members in the Register of Members of the Company as of the end of the business hours on
Monday, July 20, 2026 (Record Date) after giving effect to valid request(s) received for transmission/transposition of shares.

Process for updating bank account details and KYC to receive dividend

In compliance with the SEBI Master Circular dated February 6, 2026 and Regulation 12 of the SEBI Listing Regulations, the
Company shall pay dividend to members holding shares in physical form, only through electronic mode and upon their folio
being KYC compliant. Shareholders are requested to update their PAN, Contact Details, Choice of Nomination, Bank Account
Details, Specimen Signature, etc., with the Company or RTA. For Members holdings shares in dematerialized form, we request
you to please ensure that your electronic bank mandate is updated with your DP by Monday, July 20, 2026. The Company will
not be able to accede to any direct request from such Members for change/addition/deletion in such bank details.

Tax on Dividend
Dividend income is taxable in the hands of Members w.e.f. April 1, 2020, in accordance with the Finance Act, 2020, and the
Company is required to deduct tax deducted at source (‘TDS’) from dividend to be paid to the Members at rates prescribed
in the Income-tax Act, 1961, as amended. TDS rates would vary depending on residential status of Members and documents
submitted by them to the Company/RTA/DP. In this regard, the Members are requested to complete and/ or update their
Residential Status, PAN, Category as per the IT Act with their Depository Participants (‘DPS’) or in case shares are held in
physical form, with the RTA/ Company by sending documents on or before July 27, 2026 (Date of AGM).

For SPR Auto Technologies Limited
(formerly Shriram Pistons & Rings Limited)
Sd/-

(Krishnakumar Srinivasan)

Managing Director & CEO

DIN : 00692717

or entering into any
agreements with advertisers
or otherwise acting on an
advertisement in any
manner whatsoever.

Enforcement of Security Interest Act 2002, the Authorized Officer has taken the possession of the under mentioned secured
assetswhich are held as securities in respect of Loan/credit facilities granted to below mentioned borrowers.

Whereas sale of the secured asset/s is to be made through Public E-auction for recovery of the secured debt due to Punjab
Mational Bank described herein belowwith further interest + other expenses (minus any recovery received in the account)
The General Public is in bid either personally or by duly authorised agent." It is open to the Bank to appoint a representative
andto make self-bid and participate inthe auction

New Delhi
June 26, 2026

ST e Reserve Price Date &Time | Nature of
E'r'l Harlne of DEsc_r;l::tlun of ﬂrnpe:lﬁ along EMD amodnt of Inspection %:;Eiﬂ:l%n Amoiint .
Nof (Account/Bamower | W1 BG & 0 EKHNGOR Date &Time | encumbrances outstanding Utkarsh Small Finance Bank
I /Gurantor |Owner of property/ property ID of E Auction | known to the
ST L e Aapki Ummeed Ka Khaata
L.[{Parveen Trading|Proparty 1. EOM of residential | Property 1 Rs.5598000/ 13-07-2026 Physical Hs.4,10,25,903, : P
Company through Prop. |property measuring 151,00 Rs.553300/- 1000 AM-04.00 | Possession 59 {Rupees (A Scheduled Commercial Bank)
Mahawvir Singla, Pinki|sg.vards situated at 2223 MC 16-07-2026 PM Nil four crore ten = . > . . .
Singla (Guarantor) Vpo|Unit 889 old property 32/8 Re. 25000/ 17-07-2026- e twventy Five ] Corporate Office Annexe: Rupa Sapphire, 17th Floor, Plot No.12, Sector 18, Vashi, Navi Mumbai-400 705.
Kallar Bhaini, Hisar|[New property 1D No. Property 2 10:00 AM-04:00 |thousand nine hundred three and) Registered Office: Utkarsh Tower, NH - 31 (Airport Road), Sehmalpur, Kazi Sarai, Harhua, Varanasi, UP-221 105.
[Chandigarh Road,[BJGMEWFGE wad no 8, Rs. 6910000/- paiga fifty-nine only)] as on u c o c
| As GI10000- | P ;
Barwala-125121 Afc Mo, |Jawahar Magar, Balaji colony R=. 691000/ 18/06/2025 with further interest| P BI-I N TI E
12874011000268, B/O|near Govt Primary school 16-07-2026 from 31/05/2025 plus other charges| Notice seeking ‘Expression of Interest’ from Asset Reconstruction Companies (ARC) for sale of Financial Assets by
Uklana, Distt Hisar Purani Ana] mandi, Uklana Rs25000/- minus recovery until payment in full Utkarsh Small Finance Bank Limited (Utkarsh SFB)

Mandi Distt Hisar acquired through sale deed no 879 dated 04.08.2019 standing in the name of Mahavir Singla sio ShOm Parkash; East:
House of Mahavir Singla, West : House of Jaati Ram, Morth : Gali 17Ft, South Gali 10Ft

Property 2. EOM of residential property measuring 194.00 sq.yards situated at MC unit BE9, W.N. 8, Jawahar Magar, Uklana Mandi Distt
Hizar acquired through sale deed no 393 dated 14.05,2018 standing in the name of Smit Pinki Singla w/o 3h Mahavir Singla; East: Gali
25Ft, West - Housea of Mahavir Singla. Maorth - Gali 17Ft, South : Gali T0Ft

In terms of Transfer and Distribution of Credit Risk Policy of Utkarsh Small Finance Bank Limited (hereinafter referred to as “Utkarsh SFB”), inter-alia,
covering transfer of loan exposures and in line with the regulatory guidelines, Utkarsh SFB intends to undertake sale of the following loan accounts to
ARCs under a Swiss Challenge Method as given below.

We invite ARCs to indicate 'Expression of Interest' (“EOI”) in acquiring these Financial Assets. Only Asset Reconstruction Companies (ARCs) registered
with the Reserve Bank of India (RBI) under the applicable laws and holding a valid Certificate of Registration as on the date of submission of the
Expression of Interest (EQI) shall be eligible to participate.

: : : — ™ 134072 : . § . )
2|IMatavir Singla, EM of residantial house R9.6737000 1&01].:5.1 uﬁ!m Physical Rs.5841 15"-."{55 Nature of accounts ' No.of |Aggregate Principal| Reserve Price /| Starting Price for Term of Sale
Jawahar Nagar., Near|bearing no 883, measuring Rs.673700/ i P Possession {Hupads, Hity) (“Stressed Assets) Ae's 0/s as on Binding Offer | counter bid with
Balaji Mandir, WN 8,|190sg.vards situcated at 16-07-2026 17-07-2026 Nil EDIF?;IUI'IEI':FIJ;:HWJ' . 31.03.2026 5% mark-up
Uklana, Haryana-125113| Jawahar MNagar, Uklana Rs. 25000/ 10:00 AM-04:00 FM T D Pool 1 - Portfolio of Unsecured | 1,67,271 | Rs.507.42 crore | Rs.75.35 crore | Rs.79.12crore | 100% Cash upfront/ Cash + Security
Ale No. 12876011000392f Mandi, Uklana. Distt Hisar-125113 {ownership in name of Sh Mahavir ‘DiEE hn"l‘:r"jlr"":sﬂgflr E;E.'Eg,?ggg:&sa i:r}f:ﬁ MFI Loans Receipts with minimum
B/0 Uklana , Distt Hisar Singta s/o Om Parkash Singla vide Deed number 34 dated 04.04.2019 tbar Tots et Fois e O OGRS plus| in 50.50% cash |
Alc No 12871033000000M6 | duly registered at Sub Registrar offics, Uklana). East : House of other, |other charges minus recovery until Pool 2 - Portfolio of Unsecured | 47,168 | Rs.143.12 crore | Rs.20.04 crore | Rs.21.04 crore |100% Cash upfront/ Cash + Security
B/0 Uklana, DisttHisar |\West: House of other, North : Street South ; Street payment in full MFI Loans Receipts with minimum
3 i ; . 7 49.15% in cash
3 |Shri Ishwar Singh 30| Equitable mortgage of Single Rs.15,80,000 13-07-2036- Symbolic Rs. 5,73.402.11 = :
Ram Singhi0 Village Jui | Story Commarcial property in A5.1,98,000 1000AM-0400PM | Possession  |IFs. Five Lac Poct3 - Fortiollo 1 Secered | 288 | Re629crore | Red3.59crore | Rs. 5207 crore | T00% Gash upfront/ Gash + Secury
Khurd Tehsil & Distt.|form of 3 shops comprising in 16-07-2026 17-07-2026- = _SFF”E"WEJFFEE c t“““t‘_‘ercéa ve '°‘:L Recg'gtgovyth m'“'hm“m
Bhiwani Ale Mo.|Khewatno 90 khatoni na 175 Rs. 25000/- 10:00 AM-04:00 PM ' o L onstruction Equipment Loans _— :00% In cas
20795076000021, B/O|khasra no. 726/ 327/3/211 (0-13) Total land area OB-13Biswa and share guulmlredj;:vn{Hulr;egus&:‘aqsn_luirpueﬂ The interested parties may note the following in respect of the sale process:
Dhigawa Mandi, Distl.|eames to 3/26th i.e. 1Biswa-10Biswansi (76 Sq Yde) situated in street, D,I”]"['J’I“Jéz‘mu”;m‘h;r "__TH""F;HHZ mlr;"lzﬁ »  AnyARC submitting a counter bid shall submit a minimum counter bid as above and counter bids shall be evaluated on the basis of price and
Bhiwani Opposite SBI Bank, in front of SHGE Bank, Loharu-Bhiwani Read, Bus | recovery until payment in full, other factors as per Utkarsh SFB's evaluation matrix.

o Utkarsh SFB reserves the right to accept or reject any or all bids, including the highest bid, without assigning any reason and without incurring

Stand, Main Market, Village Jui Khurd, Tehsil & Distt. Bhiwan| [ownership in name of Sh. Ishwar Singh S/ Bam Singhvide Sale dead no. any liability.

10926 dated 19.02.2015 &Tatima Deed no 6623 dated 19.10.2015 SR Bhiwani to be read with Mutation no. 2212 dated 16.07.1930 and 3803 o Utkarsh SFB shall sell these stressed loans under a Swiss Challenge Method based on existing offers in hand and the existing offer or will have
dated 24.03.2015] further bounded as under; East: 23°27 Proparty of Jogender, West: 33727 Rasta/Streat, North  : 21°0" Property of the right to match the highest counter bid as per the Evaluation matrix and subject to USFBL's right to accept o reject bids as stated herein.
Suresh, South: 18'0" Private passage of Jogender e  The process to be followed for conducting the sale including the bid submission date, bid parameters and evaluation criteria shall be
4 |{1) Smt. Sumitra W/o|Equitable mortgage of Single- Rs. 16,80 000- 1307-2026 Symbolic Rs. 7.07.021.96 | c'omlmunicgted' separately only to the parties vyho have submitted their EQOI. Submigsion of Expression of Interest (EQI) shall not create any
Manoj Kumar (2) Manof| story commercial property Rs 168000 0.00AM-M400PM | Possession (Rs. Seven Lac| binding obligation on Utkarsh SFBto proceed with or complete the proposed transaction.
Kumar $/o Ishwar Singh | camprising in khewat no 238 16-07-2028 17407-2026 - S 8 v e n o Utkarsh SFBreserves the rightto sell these stressed loans in whole orin part, in one or multiple pools. - . .
R/O Village Jui Khurd|khatoni no 477-480 Total land Re. 26000/ 10:00 AM-04:00 PM il Thousan d_ o IUtkarsh SlllttE:]relservefs thetﬂghtbat its soIe:[_d|sc(;et|on|, without assigning any reasons, to include additional loans to and / or withdraw certain
Tehsil & Distt. Bhiwani | . 4 19Bie s T YT Twenty-One Rupees & paise| 0ans orafltne loans Irom the above-mentioned pools.
;C?dfgmgjmgﬁmgﬂml ‘E"H:,;:}'E;E:;{é? EI:T:;':'E' ;t:jeil;:;;c ;::E:m:fgﬁ:f:hr;;d jﬁ;‘ﬁ;“i{i M net-; Six On Iv? with fu[:*t her . Further details of the accounts to be sold will be sent in email to interested ARCs on execution of NDA and submission of EOI. The format of
B/C Dhigaws Mandi, EII:—1|GE S e L e DlstJ'l' Bhiwan! | interest from 01.10.2022 plus) NDA and EOI can be obtained from Mr. GH Vijay Raghava or Mr. Kartik Agrawal, Utkarsh Small Finance Bank Limited, Floor 17,18 & 19, Rupa
st BRinani kb By o], : i, ather charges minus recovery Sapphire, Plot No. 12, Sector 18, Opposite Sanpada Railway Station, Sion — Panvel Highway, Vashi, Navi Mumbai (Email Id:
owniership in name of Sh, Manoj Kumar Sfo Ishwar Singh vide Transfer [until payment in full vijay.raghava@utkarsh.bank.in & secretarial.usfb@utkarsh.bank.in). Thereafter, the prospective buyers can undertake the due

diligence at their own cost. Any information shared during due diligence process shall be indicative and provided strictly on a non-reliance
basis and Utkarsh SFB makes no representation or warranty, express or implied, as to the accuracy, completeness, enforceability or
recoverability of the underlying loans.
° The Stressed Assets shall be sold on “'as is, where is™, basis and “as is what is” and “without recourse” basis, without any representation or
warranty whatsoever, without any recourse to the Utkarsh SFB.
° The cut-off date for the sale of the above-mentioned Stressed Assets shall be specified separately at the time of final bid submission as part of
the sale process. Utkarsh SFB's determination of the cut-off date and stressed loans composition shall be final and binding.
The interested parties shall submit their Binding Bid latest by 5:00 p.m., June 29, 2026.
Utkarsh SFB reserves the right to terminate the sale/auction process at any point of time without prescribing any reason thereof, at its own
discretion. The decision of Utkarsh SFB shall be final and binding in this regard. No participant shall have any claim against Utkarsh SFB arising
from such termination.
Please note that any sale under this process shall be subject to Utkarsh SFB's bid parameters, evaluation criteria and final approval by the
Competent Authority of Utkarsh SFB and subject to applicable regulatory approvals, if any.

|deed no. 6598 dated 16.10.201% and Tatima deed no. 6942 dated 30.10.2015 SR Bhiwani to be read with Mutation no 2212 dated
16.07.1980, 2BBE dated 19.10.20715 and 3890 dated 04.11.2015] further bounded as under. East 1B 0" Boad, Weast 320 Property
of Sharda Mand North__: 34" 4" Gali & Property of Ishwar Singh, South 145" 4" Property of Preet Pal

The sale shall be subject to the Terms & Conditions prescribed in the Security Interest
(Enforcement) Rules 2002 and to the following further conditions:

1. First Bid Should Start at Amount higher than the Beserve Price.
2.The properties are being sold on "AS ISWHERE IS BASIS and "AS ISWHAT IS BASIS"” and "WHATEVERTHERE IS BASIS" o
3.The particulars of Secured Assets specified in the Schedule hereinabove have been stated to the best of the information o
ofthe Authorised Officer, but the Authorised Officer shall not be answerable for any error, misstatement oromission in
this proclamation.
4.The Sale is to be confirmed by the secured creditor through e-auction platform provided at the Website .
https://www.baanknet.com as given above.

5. For detailed termand conditions of the sale, please refer www.baanknet.com . All applicable taxes, stamp duty and transaction-related costs shall be borne by the successful bidder.
6. Successfull Bidderwill contact the Authorised Officer for depositing remaining amount of bid. . The above-mentioned sale of stressed loans shall be in compliance with relevant RBI and other regulatory requirements.
7.EMD & KYCwill be done online through portal https://baanknet.com . This notice and the sale process shall be governed by the laws of India and subject to the exclusive jurisdiction of competent courts at Mumbai.

Authorized Officer, Punjab National Bank
Circle office SAM Centre, Hisar

Date: 27/06/2026
Place: Navi Mumbai

Authorised Signatory
Utkarsh Small Finance Bank Limited.

Date: 25.06.2026

Place : Hisar

. : New Delhi
epaper.frnanmaiexpress.mn’. .



